
   
 

     
 

   
 

        
      

         

 
    

           
        

 

   

 

  

  

 

 

  
  

 

   
      

             
             

             

   
                  

   

         

              
            



NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH

c.A. NO. 4sls8, 59INCLT/MB/MAH l2OL6

with a copy to the other side. However, the Learned Representative also informed
that the Counsel who is to argue the matter is not available, therefore, seeking

adjournment.

3. From the past records and the noting made in the Order Sheet, it appears

that the Petitioner is seeking adjournment after adjournment. Once the pleadings

are complete then all the petitions should be decided at an early date. Hence the
Petitioner is directed not to seek further adjournment and argue the matter on the
next date of hearing.

4. ln case of non-appearance or seeking frivolous adjournment, the petitions
shall be decided on merits after hearing the other side.

5. Let all these Petitions be listed for final hearing on 28.02.3017.

Dated: 25th Janu ary,2OL7
M. K. SHRAWAT

Member (Judicial)
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